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@ of sa wits fea Taam Zz.   
  

  

  
  
WAH 173] aoe, Basan, feare 13 4s 2020—avra 28, WH 1942 

aia ht fayrt 

Tae, AeA Was, VTA 

SNe 

qe, feat 18 As 2020 

3.-Wh-T-04-05-2020-2-tra (32). uRda cera afufas, 1899 (1899 aI 2) wl a 9 aT 

STII (1) & SVS (AG) SA Yeu wel wl wit A ad ey WI Man, Waesn, ae free ent & fH 
am dot ex snafed safe & com we wiser sro ant stm ufefeal we ward ea yes 
Wes wd aM tq feafafad wisest se sI:— 

(1) 

(3) 

ST Yow & Wied eg sided oy Here voltad ou gear WONT @ 

artes 4 wega fear ore tS aftent ger wie St agent } Maer F sez 

UN eh & gear wafea wea or pram feed at ara areal F fear 

WET Tea ae Ht ula waa so—AetaH wie Hates 4 Wega BT 

wT | 

gee sr cfert we sie ert ue wuefia fear orem fe oa ue ey KPT 

gen srfad 1 A aftia Oia A daca oe fear ware) Ven Gio Gaet HI 

14 afia sneer & aria Waadt G1 ag WAfha Cera Yow BI tT aw a fear 

UT UT | 

ua, Helter usher arr fated fey we ager cen ven Peika aa 4 
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346 Aeqwe Wits, feria 18 A 2020 

Ata won @ viferst Saw cen ward facivat /ast at yer, facie, gd wa 

age frnfeat & ara 4 cifefrat ox decd fey Ty KT Yow St Wel YHA a 

ficter TA aefl frat vega wt oie | 

eA HS UIT AA S AM SIGN, 
atefa gare frrdt, svafaa. 

area, fette 18 Ag 2020 

WH. Wh, F-04-05-2020-2-Uis (32).— Und & Saat H siypede 348 h UTS (3) H aqHA H, ga sea 

at SAA w. Wh. aH-04-05-2020-2-Th4 (32), feat 18 A 2020 1 sist stare TTT & Usa A 

WAGER, Weird fear Sra z. 

FRAT H Ue H AA A TM SIeVMGaK, 
atefa gare faarét, stata. 

Bhopal, the 18" May 2020 

ORDER 

No. B-04-05-2020-2-V(32).—In exercise of the powers conferred by clause (b) of sub-section (1) of 

Section 9 of the Indian Stamp Act, 1899 (No. II of 1899), the State Government, hereby, directs that 

following procedure shall be adopted for consolidation and payment of Stamp duty chargeable on insurance 

policies issued by Competent authority during the period for which the Insurance company has applied for:— 

(1) Application for consolidation of stamp duty shall be submitted in the office of Deputy Inspector 

General of Registration or higher authority. after issuance of order by such officer regarding 

permission of consolidation, payment of consolidated amount shall be made in any of the 

Government treasuries and copy of the challan shall be submitted in the office of the concerned 

Deputy Inspector General of Registration. 

(2) It shall be indicated by an endorsement on each policy of insurance that the stamp duty payable 

there on has been paid in the manner mentioned in the para 1 above. Such endorsement would be 

made only to the extent of consolidated stamp duty paid under the order mentioned in para 1. 

(3) Immediately after the end of the period for which consolidation of duty has been made, the 

statement in the manner as prescribed by Inspector General of Registration consisting of Policy 

numbers of sum ensured and the exact amount of Stamp duty paid on the policies at the end of 

for First, Second, Third and Fourth quarter of relevant financial year/years shall be submitted in 

the manner as prescribed by Inspector General of Registration. 

By order and in the name of the Governor of Madhya Pradesh, 

ADITI KUMAR TRIPATHI, Dy. Secy. 

  Frias, WH WRU Te Cer Ura, HeaweeT ET MTHS Hala YRS, WT SG Alka Te WHT A—2020.


